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CIENTRAL ADMIN ISTR ATIVE TR IBUNAL 
MA 398/200, 	11LUTTA 'BENCH 

N) CPC 4/2000 	
Date of order (0 A 90/96) 	 27w~. 7 Ẁ2 0 0 1 

Present .: -Hon l bie Mr.justl-c- rb,.L-Guota? ~ice-Ch . a ix m -an 	- 
Hon'ble Mr. 8 -P -S in gh, Adm in i s t.- at iv e Men; ber 

XANDA DULAL OYTTA & IDRS, 

vs 

UN ION. OF INDIA & ORS 

For the.:appli-icant 	
Mr'R*K.Dg p counsel 
Ms*ee1*San'erj0e* counsel 

For the. respbndents 	Mr,-jfq,0S#ganqrJee
g counsel 

After hearing the ma 
I 

tter for some time It was noticed 

that there are various Judgments of the OAs decided 
I 

earlier by 
this Tribunal 88 8180 the Judgments of the High Court and the 

APex Court and In the Judgments in OAs some, 
or ather point has 

been decided 6' 

20:, 	us therefore dLr
,oct* the parties to . f Ile - urL tten 

arguments m*ing Out ths' facts of the case as also the points 
decided in the.various Judgments and further 	 Judg. whether those 
m8ntS, were inplementedo' The written arguments be filed within 4 
weeks*' The matter be listed for orders on 74991.001 as part-heard. 
3or 	Ld*-' cou.nsel for the ap' PlLcant points out that he has 

f il ed an exenution application under sub-section,27 of the AT. 

Act which may also be heard eilong w ith these matters.i Thus MA 
552/2001 be listed along with MA CP C on the next date. 

MEMBER.(A) 
VICE-CH AIRMAN 

in 


